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O R D E R 
 

25.05.2023:  Heard Learned Counsel for the Appellant.  

2. This Appeal has been filed against the Order dated 20th February, 2023 

by which I.A. No. 4170/ND/2022 filed by the Appellants (one-set of home-

buyers) has been rejected. Appellants are one set of home buyers who has filed 

I.A. No. 4170/ND/ 2022 for rejecting the Resolution Plan submitted by home-

buyers-Financial Creditors. The Resolution Professional has filed an 

Application for approving the Resolution Plan which is pending consideration 

before the Adjudicating Authority.  

3. The Home-Buyers as sub-set of the Financial Creditors has by the 

Application prayed for rejection of the Resolution Plan, we are of the view that 

one set of home-buyers have no right to claim rejection of the Resolution Plan, 

it is for the Adjudicating Authority to consider the plan and approve or 

disapprove in accordance with Section 30(2) of I&B Code, 2016. We do not find 
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any error in the order of the Adjudicating Authority rejecting Application filed 

by one-set of home-buyers seeking rejection of the Resolution Plan, the Appeal 

is dismissed.  

 

 
[Justice Ashok Bhushan] 

Chairperson 

 
 

 
[Barun Mitra] 

Member (Technical) 
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